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MINISTRY OF EXTERNAL AFFAIRS
‘ NOTIFICATION

New Delhi, the 25th May, 2007

G.S.R. 396(E).—In exercise of the powers conferred by Section 24, read with Section S of the Passports
Act, 1967 (15 of 1967), the Central Government hereby makes the following Rules to further amend the Passports _
Rules, 1980, namely :— : -

1

2%

(1) These Rules may be calied the Passports (Amendment) Rules, 2007.
(2) They shall come into force with effect from the date of their publication in the Official Gazette.
In Schedule IV to the Passports Rules, 1980,—

(a) forserial numbcrs 17 to 21 and the entries relating thereto, the following shall be substituted, namely :—

Out of turn (Tatkaal) Passport :

India’

Abroad

17

18.

19..

21,

Issue of fresh out of turn (Tatkaal) passport

‘within 1-07 calendar days of the date of

application

Issue of fresh out of turn (Tatkaal) passports
within 08-14 calendar days of the date of
application

Issue of put of tum (Tatkaal) passport in
licu of ]ost/damaged passport within 1-07
calendar days of the date of ajpplication

Issue of out of turn (Tatkaél) passport in
licu of lost/damaged passport within 8-14
calendar days of the date of application

In all re-isste cases after expiry of ten/twenty
years validity, either issued from same PIA or
any other PIA, where passport is to be re- -

issuéd out of turn (Tatkaal) within 1-3 working

days from the date of application.

Rs. 1500 plus the
passport fee as
applicable

- Rs. 1000 plus the

passport fee as .
applicable

Rs. 2500 plus the
passport fee payablg for

. getting a passport in lieu
of lost/damaged passport

Rs. 1500 plus the
passport fee payable for
getting a passport in lieu
of lost/damaged passport

Rs. 1500 plus the
passport fee as
applicable

Rs. 3750 plus the
passport fee as
applicable

Rs. 2250 plus the
passport fee as
applicable

No fee in addition to the *
passport fee payable for
getting a passport in lieu
of lost/damaged. passport

No fee in addition to the
passport fee payable for
getting a passport in lieu
of lost/damaged passport
Rs. 3750 plus the

passport fee as
applicable




__ [Pagrll— II——SEC 3(1)]

< I'HE GA?E:TTE OF INDIA EXTRAORDINARY

Note : (A) Only passport fce as applicable would be payable for grant of an Out-of Turn (Tatkaal) Passport
covered under Serial No. 17, 18, 19, 20 and 21 in the following cases, namely :

(1) The applicant has been advised to go abroad for specialized medical treatment and consultation.
() The attendant {one only) who would need 1o accompany the applicant referred to at (i) above.

(iii)  Incascot death abroad of spouse. father, mother, child, child’s spouse, grand child, brother or
his spouse, and sister or her spouse of the applicant.

(iv)  All Diplomatic/Official passport holders who apply for an ordinary passport in lieu of their
Diplomatic/Ofticial passport.

{(v) The applicants who are orphans and are being adopted by foreign parents.

Note: (B) In all miscellaneous services, except ECNR, where fresh passport booklet is to be issued. (Tatkaal) fees
will be applicable.

Note : (C)No proof of urgency is required from applicant for grant of an Out-of-Turn (Tatkaal) passport. Hence,
PIA would not insist for the same in any form.

{F. No. V1I/401/38/98-Vol.1I]
R. SWAMINATHAN, Jt. Secy. (CPV)

Note :—The principat Rules were published in the Gazetie of India vide No. G.S.R. 691(E), dated the 11th December, 1980,
and subsequently amended vide

() G.S.R.SOE),daied 7-2-1981; (xxiii)  G.S.R. 833(E), dated 2-12-1994;
(i) G.S.R494(E), dated 10-6-1981 (xxiv) ~ G.S.R:S92(E), dated 7-8-1995:
(i)  G.S.R 469(E), dated 24-6-19K2; (xxv) G.S.R.491(E),dated 28-8-1997:
(iv)  G.S.R.325(E), dated 12-4-1953: (ov))  G.S.R 605(E), dated 5-10-1998;
(v)  G.S.R.482(E), dated 13-6-1083; (xxvii)) G.S.R.516(E), dated 8-7-1999;
(Vi)  G.S.R.494(E), dated 16-6-1083; (xxviii)  G.S.R.827(C). dated 29-12-1999;
(vii)  G.S.R.345(E), dated 29-3-19K5; (oix)  G.S.R.34(T). dated 12-01-2000;
(vii)  G.S.R.860(E), dated 8-11-19x5; (o) G.S.R.472(E), dated 22-05-2000;

(ix) G.S.R.K57(F),dated 13-10-1987; (ood)  G.S.R.473(E), dated 22-05-2000;
() G.S.R 84 (E), dated 11-2-19%K: (ood)  G.S.R.485(E), dated 23-05-2000;
(). G.S.R.1155(E), dated 21-11-198%: . (oodi)  G.S.R. 529(E), dated 8-6-2000;
(i)  G.S.R 622E), dated 27-6-1990; (oxxiv)  G.S.R. S84(E), dated 04-07-2000;
(dii)  (.S.R. 653(E), dated 20-7-199%0 ~ (ooxv)  G.S.R.632(F), dated 25-7-2000;
(xiv)  G.S.R.100(E), dated 4-3-1991: (oxvi)  G.S.R.482(F), dated 28-6-2001;
(xv)  G.S.R.275(E). dated 20-3-1941: Goorvil) - G.S.R.527(E). dated 13-7-2001;
(xvi)  G.S.R.586(F), dated 21-6-1991: poooviil)  G.S.R. 576(E), dated 2-8-2001;
(xvii) G.S.R_111(E), dated 22-1-1992; (oxix)  G.S.R.817(E),dated 2-11-2001;
(xviii)  G.S.R. 684(E). dated"15-6-1992; ()  G.S.R.87%E),datcd 5-12-2001;
(xx) G.S.R.721(E), dated 7-8-1992: (xi) G.S.R.235(E), dated 28-3-2002;
(%) G.S.R 477(E), dated 16-6-1993; (xii) G.S.R.429(E), dated 23-05-2003;
(0d)  G.S.R.485(E), dated 1-7-1993; (xliiy  G.S.R.399 (E), dated 05-05-2005 ;
(o) G.S.R.S03(E), dated 10-7-1993: (xliv) G.S.R.768(E), dated 23-12-2006.
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